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BEFORE THE HON’BLE NATIONAL GREEN TIBUNAL PRINCIPAL
BENCH, NEW DELHI

Original Application No. 515 of 2025
IN THE MATTER OF:

Principal, Sharda Public School ...Applicant
Versus
State of Uttarakhand and Ors. ...Respondents

Response by Respondent No. 5-District Magistrate, Almora in

compliance of the order dated 06.04.2026:

l, Anshul Singh, presently serving as the District Magistrate for Almora in
the State of Uttarakhand am Respondent No. 5 in the above-captioned
matter and | am duly authorized, fully conversant with the facts of the
present case and thus, | am competent to swear and file this Response. |

do hereby solemnly affirm and state on oath as under:

1. That the above-captioned Original Application was listed for
consideration before this Hon’ble Tribunal on 06.04.2026 wherein

Respondent No. 5 was directed to file a response, specific to the

obligations cast under the Solid Waste Management Rules, 2016
along with other material particular details. The relevant portion of the

said order has been reproduced below: L&
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6. The respondents no. 1 to 6 are directed to file their
responses with specific to the obligations cast on them by the
Solid Waste Management Rules, 2016/2025 with details
regarding remedial measures to be taken, executing agencies,
budgetary allocations, specific timelines and monitoring/nodal
officer and respondent no. 7 is directed to file response with
Specific reference to the aspect as to whether the land where
garbage is being dumped falls within forest area and as to
whether there is any violation of provisions the Indian Forest
Act, 1927 and Van (Sanrakshan Evam Samvardhan)
Adhiniyam, 1980.”

A copy of the order dated 06.04.2026 passed by this Hon’ble Tribunal
in the said OA has been annexed herewith and marked as

Annexure-1.

. That, in compliance with the order dated 06.04.2026 passed by this

Hon'ble Tribunal, the District Magistrate, Almora has issued Letter
bearing number 4680/21-01/2025-26 dated 12.05.2026 which
contains the action taken as well as updated information. Respondent
No. 5 issued Office Letter No. 4188/21/2025-26 dated 22.04.2026 to
the Municipal Commissioner, Municipal Corporation, Almora and
instructed him to prepare and provide a report. Subsequently, the
Municipal Commissioner, Municipal Corporation, Almora through

Office Letter No. 244/30-1 (2026-2027) dated 06.05.2026 provided a
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a) For management of solid waste in Almora Municipal Area, the
Forest Department allotted 0.90 Hectares of reserved forest
land to the Municipal Corporation, Almora on a 30-year lease at
Baldhoti, Almora on the Pithoragrah-Almora National Highway.
However, since the site was not compliant with the standards
prescribed under the Solid Waste Management Rules, 2016,
the waste disposal site at Baldhoti has been converted into a
Material Recovery Facility Center. Additionally, vide Office
Letter No. 4613/21-04/2025-26 dated 11.05.2026 the Sub-
Divisional Magistrate, Sadar-Almora has been directed to

identify suitable land, as per the standards / rules prescribed in

}\_Naste generated within Almora and submit a proposal

Mﬂiam’l
Reg No. 32 4 & | regardlng the same on a priority basis. A copy of the Office

,Jr
r""fv;"g}' f

»«r:*mm ’ Letter No. 4613/21-04/2025-26 dated 11.05.2026 is annexed

"s

herewith and marked as Annexure-2;

b) Since the Baldhoti Site was not compliant with the standards of
the Solid Waste Management Rules, 2016 the Ministry of

Environment, Forest & Climate Change (hereafter “MoEF&CC")

7
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did not provide Environmental Clearance (EC) for using the site

as a sanitary landfill site. Therefore, the site has been

converted into a Material Recovery Facility Center;

c) Further, a Committee has been constituted for periodic
inspection, monitoring of the Baldhoti Material Recovery Facility
Center and for submission of monthly report along with
suggestions for resolving problems/deficiencies found therein
vide order dated 08.05.2026 comprising of the following:

Municipal Commissioner, Municipal Corporation, Almora

(Chairperson)

Sub-Divisional Magistrate, Sadar-Almora (Member)

d) It is further informed that Baldhoti MRF Center is located

entirely within a forest area. In addition, it has been informed
that an aerobic compost pit has been created at the site, a main

gate has been constructed for protection from stray cattle,

7
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flowing has been laid, weighing machine has been installed and

green netting has been placed all around the site;

e) The Municipal Commissioner, Municipal Corporation-Almora
has also informed that for disposal of legacy waste at the MRF
Center work orders had previously been issued to the approved
tendering firm, i.e., M/s Geron Engineering Private Limited.
However, despite repeated reminders the firm did not
commence legacy work disposal work, therefore vide Office
Letter No. 59/8-2(2026-2027) dated 08.04.2026 the contract

executed with the said firm was cancelled and the said firm has

been debarred from participating in future tender processes to

f) Thereafter, for work of disposal of legacy waste, an e-tender
was published through Letter No. 129/8-2 (2026-2027) dated

20.04.2026, for which only one tender was received. A copy of
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Letter No. 129/8-2 (2026-2027) dated 20.04.2026 is annexed

herewith and marked as Annexure-5;

g) Subsequently, through Letter No. 221/8-2(2026-2027) dated
02.05.2026 a short-term e-tender notice was published and the
tender process has been initiated again. A copy of Letter No.
221/8-2(2026-2027) dated 02.05.2026 is annexed herewith and

marked as Annexure-6;

A copy of the Office Letter No. 244/30-1 (2026-2027) dated
06.05.2026 issued by the Municipal Commissioner, Municipal

Corporation, Almora is annexed herewith and marked as Annexure-

7

. That the deponent is a responsible Government servant having the
highest regard for this Hon'ble Tribunal and the orders passed by
them. The deponent has always made his sincerest efforts to carry
out and comply with the orders passed by this Hon’ble Tribunal in its

letter and spirit and shall continue to do so in the future.
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PRAYER:
In view of the submissions made above, it is most respectfully prayed
that this Hon’ble Tribunal may be pleased to take the above
Response on record and pass such orders and / or directions as this
Hon'ble Tribunal may deem fit and proper in the facts and

circumstances of this case.

Deponent

Verification:-

Verified at _Adwssau  ON the Y day of May, 2026 that the
contents of the accompanying compliance affidavit / status report
from Para _ 1 to 3 are true and correct to the best of my

knowledge and belief based on the official record and nothing is false

4

and no material has been concealed therein.

Deponent
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Item No. 02 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 515/2025

Principal Sharda Public School Applicant

Versus

State of Uttarakhand & Ors. Respondents
Date of hearing: 06.04.2026

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: None for the applicant.

Respondents: Mr. Dhruv Tamta, Advocate for respondents no. 1, 2 and 5.
Mr. Rahul Verma, Advocate for respondent no. 3 (through V.C.).
Mr. Mukesh Verma, Advocate for respondent no. 4.

ORDER

1. Additional affidavit dated 02.04.2026 has been filed by the District

Magistrate, Almora.

2. We have gone through the reports/responses filed by the
respondents and are of the considered view that the same do not properly
address substantial environmental issues raised and do not give requisite
details with regard to compliance with Solid Waste Management Rules,

2016/environmental norms.

3. In view of the facts and circumstances of the present case, we
consider presence of the Principal Secretary, Urban Development
Department, Government of Uttarakhand and the PCCF (HoFF),
Government of Uttarakhand to be essential for just and proper

adjudication of the substantial environmental questions involved in the
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case. Accordingly, the Principal Secretary, Urban Development
Department, Government of Uttarakhand and the PCCF (HoFF),
Government of Uttarakhand are impleaded as respondents no. 06 and 07

respectively.

4. The Registry is directed to amend memo of parties accordingly and

to issue notices to respondents no. 06 and 07.

5. The respondents no. 1 to 6 are directed to file their responses with
specific to the obligations cast on them by the Solid Waste Management
Rules, 2016/2025 with details regarding remedial measures to be taken,
executing agencies, budgetary allocations, specific timelines and
monitoring/nodal officer and respondent no. 7 is directed to file response
with specific reference to the aspect as to whether the land where garbage
is being dumped falls within forest area and as to whether there is any
violation of provisions the Indian Forest Act, 1927 and Van (Sanrakshan

Evam Samvardhan) Adhiniyam, 1980.

0. List on 18.05.2026 for further hearing.

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

April 06th, 2026
Original Application No. 515/2025
AB
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BIENCH, NEW DEILHI
ORIGINAL APPLICATION No. 515 OF 2025

Principal Sharda Public School Appellant(s)

Versus
State of Uttarakhand & Ors. Respondent(s)

VAKALATNAMA

I/We State of Uttarakhand, thc Appellant(s)/Petitioners(s)/Respondent(s)
/intervener(s) of the above Appcal/Petition/Reference do hereby appoint and retain
Mr. Adiraj Bali. Advocatc to act and appear for me/us in the above matter and to conduct
or defend the same and to appear in all proceedings that may be taken in respect of any
application connected with the same or any dcceree or order passed therein. including
proceedings in taxation and application for Review. to file and obtain return of documents.
to deposit and reccive money on my/our behalf in said matter and to represent me/us and to
take all necessary steps in the above matter. 1/We agree. to ratify all acts donc by the
aforesaid Advocate in pursuance of the authority.

NS Dated this thezzday of April, 2026.

ACCEPTED

L , Cpendt ¥
Mr. Adiraj Bali, ) o
Pancl Lawyer, (Manish Kuma andey) a(\\b“ 0“3 C‘s‘\ L
National Green Tribunal, Addl. Secretary Law & Ak 66‘ “\ and
M.N.-7219002913 Government of Uttarakhanda\'\“ et
E-1D-adirajbali l@gmail.com APPELLANTS/PETITIONERS/RE SPONDI NTS

MEMO OF APPEARANCE

TO.
The Registrar,
National Green Tribunal.
New Delhi.

Str,

Please enter my appearance in the above mentioned case on behalf of the Petitioner(s)/
Respondent(s).

Yours faithfully.

(Mr. Adiraj Bal)
Advocate tor the Petitioner(s)
Respondent(s) Appellant(s)
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